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Act funher to amend the Indian Trust' Acts 1882$ for 

a certain purpose. 
r 

I 
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I m m A S  it is expedient further to amend the Indian 
11 Of 1882. 

T- WTrusts Act, 1882 for the purpose hateinafter a p ~ ~ , ~ ~ ;  
P 

I 

I t  is hereby enacted as follows :- ! 
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1- This Act may be called the Indian Tru& (Amoma.--.-~, I 

Act. 1924 

of 1382. 2. To clause (a) of section 20 of the Indian Trusts Act, 1882, 
the following proviso shall be added, namely :- 

d ' Pmvided that securities, both the principal whereof and 

the interesh whereon shall have been fully and 
unwnditionnlly guaranteed by any such Govern. 
men4 shall be deemed, for the purposes of this 
clause, to be securities of such Go~ernmknt." 
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